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0A.1005/99 6t.12-4-2000

Ordsr
Oral erder (per Hon.-Mr. R. Rangarajan, Member (Admn.)

Heard Mr, K. Venkateswara Rao fer the applicant and Mr.
Vr Rajeswara Rae fer the respendents.

1. The applicant was initially appeinted as Inspecter of
Central Excise, Pune Cellecterate with effect frem 26-8-1976.
She was confirmed in that capacity with effect frem 22-12-381.
The applicant requested fer transfer te Hyderabad en persenal
greunds, Her request was acceded te en the cenditien that the
service rendered oy her in Pune will not ee ceunted for the
purpese of senierity in the new charge at Hyderabad and she
will w= assigned senierity as per rules in ferce.

2. She made a representatien dated &-3-1995 requesting te
place her in the senierity list as per rules in force and that
she was confirmed Inspecter in Pune Cellectorate. She aise
made a repressntation te the Member (persannel) whe in turn
infermed that her reguest fer resteration ef senjerity cénnet

be accepted which she lest due te inter cellecterate transfer,
That was infermed to her by ordef dated 25-11-1993,

3. The apolicant challenges the impugned letter Ne.II/34/12/
97-Estt.7 (PF) éateé 16-3-98 (Aowex.I) whereby refixatien of her
senierity en the greunds mentieneé in the representatien dated
17-11-1997 wes rejected and it was further added as below:

"In this cennectien, it i8 te inferm ?ou that the sanjerity
of the Inspecters whe jeined this Cemmissienerste en the basis
of Inter—-Cemmissienerate transfers is fixed wased eon the guin‘e-
lines in force relating te tﬁe susject and there is nef lapse in
fixing yeuysenierity as p;r the Senierity list dated 15-10-97."
4, When the Member (Persennel) had turneé down her reguest

which was infermed sy letter dated 25-11-1998 as mentieneé in
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“wa .

reply, it is net unéersteed why she has net challenged
that even theuqgh this OA is filed after 25-11-1398 i.e,

en 15-3-99,

5. This OA is filed te set aside the impugned erder
dated 16-3-93 issued by the Cemmissiener ef Custems and
Central Excise, Hyéerasad Commissienerate, and for & cen-
seguential directien fer giving her senierity By retaining
her original senierity in Pune Colleqtorate.

6. A reply has veen filed. In the reply the respendents
have filed judgement ef this Triwunal in OA.263/96 wherein

alse the applicant therein requested far refixatien eof his

senierity in the grade eof Inspecter ef Central Excise in the

combined cadre Hyderabad, Guntur, and Vizag Central Excise

Cellecterates by adepting the senlerity he pessessed earlier

te transfer en his reguest frem Bembay te Hyderabad. That

OA was @ismissed by erder dated 18-3-38 (ﬂnnex.RtlI)f
' Uy

9. This OA is filed for the same relief and[iguare y helds

Oﬂ(-
qeed for rejecting thisLilso.

8. The apvlicant submits that she jeined Pune Cellecterate

in 1976 when the erder 04 granting her eriginal senierity

even if she came en reqguest transfer te Hyderabad was in

axistence in accerdance with the instructiens eof thé Collecto-~

. rate issumd in 1958. Hence, as she jeined earlier te 1980,

*

the earlier erder issued in 1980 o®t te grant her eriginal

Y
senierity, is x»t applicable te her case,

9, The abeve susmissien cannet be: .acceded te. The Depart-

mental instructiens ag'existing en the date ef her request

transfer will apply. Hence, the instructiens ef the Hepartment

issued in the year 1980 will squarely held goed.

10. 1In vieﬁ of what is stated asbove we find ne merit in the

OA and hence the NA is dismissed. Ne cests,

( 2arsmeshwar) (R. Rangarajan)
emeer Sgu&l.) Member (Admn,)
- Dated : 12 April, 2000
Dictated in epan ceurt "
sk ate ) ﬁ\ﬁL

Ly




T A

.
.\ 157 AND IIND COWRT o ;
* .TYPED BY C HECKED B8Y
COMPARED BY APPROVED BY
CORY TQ: 'THE HON'BLE MR. JYETICE O.H.NASIR
o VICE=CHATRMA N
17 HDHNJ | THE HON'BLE MR.R. RANGARAJAN /’i:///
! ’ - NEMBER(HDMN)
2. HRRN(ADMN) MEMBER : -
THE HON'BLE MR.B.S.IAT PARAMESHUAR
L MEMBER (JUDL)
3., HBSIP(JUDL)MEMBER
47 0.R. ( Apmy ) —
6. ADYICATE . ' o ;
7. STANDING COUNSEL DATE GF ORDER 2] HJQ-SQ;
MA/RA/CPR.ND.
IN -
CA . NC. LQO%’{QQ(.
ADMITTED AND-INTERIM]DIRECTIDNS
155 UED ~
A LLOWED
C.P. OLOSED 7
oled

R.N. CLOSED ('%—C'D

DISPOSED OF WITH DIRECTIONS

DISMISSED e

) , Sed @ ownigles o Py : |
DISMISSED AS WITHDRAYN { . . :lua.:.‘xs:;j;r' Tr-:'m

i grwe e

ORD Eﬁ/ﬂ EJECTED EYDRERABAE DuNeny

[

N0 ORDER NS TO CO3STS

DL ‘T'/ ’!«PP:" AT
- ~ m——— -Q-J




